IN THE SUPREME COURT OF | NDI A
ClVIL ORIG NAL JURI SDI CTI ON

TRANSFER PETITION (C) NO 9 CF 2009

THENMOZH PETI TI ONER
VERSUS

V. SARAVANAN L. RESPONDENT

ORDER
Despite service of notice on the respondent-husband,
no one appears to oppose the transfer petition filed by the
petitioner-wife for transfer of MC No. 1913/2008 filed by
t he respondent - husband under Section 9 of the Hi ndu Mrriage

Act, 1955, titled V. Saravanan Vv. Thennozhi, before the

Court of Principal Family Judge at Bangalore to a conpetent
Court at Coi nbatore, Tam | Nadu.

Havi ng heard the |earned counsel for the petitioner-
wi fe and having perused the grounds set out in the transfer
petition, we are satisfied that the transfer petition should
be allowed. The sane is, accordingly, allowed.

M C. No. 1913/2008 filed by the respondent-husband

titled V. Saravanan v. Thennozhi, pending before the Court

of Principal Famly Judge at Bangalore, is transferred to

Fanmily Court at Coinbatore, Tami | Nadu.

[ CYRI AC JOSEPH]
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